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Present $ Hon'ble Mr.Justice GelLsGupta, Vice<Lhairman
‘ Hon'ble Mr .B.PeSingh, Administrative Member

NAND KISHORE
, VS
UNION OF INDIA & ORS.
For the applicant ¢ Mr.T.K.8isuas, counsel

For the respondentss Ms.R.Bsu, counsel

Haard both the 1d. counsel. Having considered the submi-
ssions made by the 1d. counsel for the patties and going through the
facts stated in the epplication for condonation of delay the delay

is condoned, MA 799/2001 is allowed.

2 for the reasons stated in the MA 798/2001 it is allowed.
OA be restored to its oréginal file and number. 0A be listed for
hearing on 2,5,2002,
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